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Bill No. 40-HLA of 2020
THE HARYANA PANCHAYATI RAJ (SECOND AMENDMENT) BILL, 2020
A
BILL
further to amend the Haryana Panchayati Raj Act, 1994.
Be it enacted by the Legislature of the State of Haryana in the Seventy-first Year of the

Republic of India as follows:-

This Act may be called the Haryana Panchayati Raj (Second Amendment) Act, 2020.
For section 9 of the Haryana Panchayati Raj Act, 1994 (hereinafter called the principal

Act), the following section shall be substituted, namely:-

“9.  Reservation and equal representation in Gram Panchayat.- (1) All wards in a
Gram Panchayat and all Gram Panchayats in a block shall for the purpose of this section
be sequentially numbered in such manner, as may be prescribed:

Provided that for such sequential numbering, the wards or Gram Panchayats
reserved for the Scheduled Castes shall be considered as one group and the remaining
wards or Gram Panchayats as another group.

(2)  The offices of panch in every Gram Panchayat shall be reserved for the
Scheduled Castes in such a way that the number of seats reserved for the Scheduled Castes
shall bear, as nearly as may be, the same proportion to the total number of seats in that
Gram Panchayat as the population of the Scheduled Castes to the total population in that
Gram Sabha area and such seats shall be allotted to such wards having maximum
percentage of population belonging to the Scheduled Castes.
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Substitution of 3,
section 10 of
Haryana Act 11

of 1994.

(3) To ensure equal representation, a woman who is otherwise qualified to be
elected, may contest from such ward of a Gram Panchayat that receives an even number in
the sequential numbering arrived at for that group under sub-section (1) and a person other
than woman, who is otherwise qualified to be elected, may contest from such ward of a
Gram Panchayat that receives an odd number in the sequential numbering arrived at for that
group under sub-section (1) in any general election and vice versa in the next general
election:

Provided that if in any Gram Panchayat there is only one ward reserved for the
Scheduled Castes, then a woman who is otherwise qualified to be elected and belonging to
the Scheduled Castes shall be allowed to contest from such ward.

(4)  Every Panchayat shall have one panch belonging to Backward Classes if its
population is two percent or more of the total population of the sabha area and such seat
shall be allotted to such ward having maximum percentage of population of persons
belonging to Backward Classes.

Explanation.- In case the same ward of a Gram Panchayat is eligible for reservation of
Scheduled Castes and Backward Classes, preference shall be given to
Scheduled Castes and the next eligible ward of Gram Panchayat shall be
reserved for the Backward Class.

(5)  The offices of Sarpanch of Gram Panchayats in a block shall be reserved for
the Scheduled Castes and the number of offices reserved shall bear the same proportion to
the total number of offices of Sarpanches in the block, as the population of Scheduled Castes
in the block bears to the total population of that block and such seats shall be rotated to
different Gram Panchayats, firstly having the largest maximum percentage population of
Scheduled Castes and secondly having the next largest maximum percentage population of
Scheduled Castes and so on until the last eligible Gram Panchayat is reserved and thereafter
the cycle shall start again:

Provided that the office of the Sarpanch shall be reserved for Scheduled Castes
only if the population of Scheduled Castes in that Gram Panchayat is more than ten percent
of the total population.

(6)  To ensure equal representation, a woman who is otherwise qualified to be
elected, may contest from such a Gram Panchayat that receives an even number in the
sequential numbering arrived at for that group under sub-section (1) and a person other than
woman, who is otherwise qualified to be elected, may contest from such a Gram Panchayat
that receives an odd number in the sequential numbering arrived at for that group under sub-
section (1) for the office of Sarpanch in any general elections and vice versa in the next
general elections.

(7)  Eight percent of the total number of offices of Sarpanch in a block and
rounded off to the next higher integer in case the decimal value is 0.5 or more shall be
reserved through draw of lots for Backward Classes (A) and such seats shall be rotated
amongst Gram Panchayats in every succeeding general election:

Provided that in case any Gram Panchayat is reserved through draw of lots but has no
member in Gram Sabha belonging to Backward Classes (A) otherwise qualified to be elected
as Sarpanch, then for replacing such Gram Panchayat, the draw of lots shall be held amongst
the remaining unreserved Gram Panchayats.

(8)  The number of wards shall be re-fixed after every decennial census in such
manner, as may be prescribed.”.

For section 10 of the principal Act, the following section shall be substituted, namely :-

“10. Term of office.- (1) The term of office of Sarpanch shall be five years unless
removed otherwise.

(2) A Sarpanch may be removed from his office by an order of such authority, as
may be prescribed consequent to a resolution passed, by not less than two-third voters of the
members of the Gram Sabha present and voting cast through a secret ballot, on a date and
time duration specified by such authority:

Provided that no such ballot shall be held unless a requisition in this behalf is made to
the prescribed authority by not less than one-half of the total members of the Gram Sabha.
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(3)  On the requisition made under sub-section (2), the authority as specified in
sub-section (2) shall after inquiring into the genuineness thereof, notify the date and time
duration for the purpose of the secret ballot of the Gram Sabha within a period of thirty
days from the date of receipt of the requisition:

Provided that no such process shall be initiated within a period of one year from the
date of election of the Sarpanch and any subsequent resolution for removal shall not be
maintainable within the interval of one year of the last ballot of the Gram Sabha to
consider a resolution for removal of the Sarpanch.”.

For section 59 of the principal Act, the following section shall be substituted, namely:-

“59. Reservation and equal representation.- (1) All wards in a Panchayat Samiti
and all Panchayats Samitis in the State shall for the purpose of this section be sequentially
numbered in such manner, as may be prescribed:

Provided that for such sequential numbering, the wards and Panchayat Samitis
reserved for the Scheduled Castes shall be considered as one group and the remaining
wards and Panchayat Samitis as another group.

(2)  The offices of member in every Panchayat Samiti shall be reserved for the
Scheduled Castes in such a way that the number of seats reserved for Scheduled Castes
shall bear, as nearly as may be, the same proportion to the total number of seats in that
Panchayat Samiti as the population of the Scheduled Castes to the total population in that
Panchayat Samiti area and such seats shall be allotted to such wards having maximum
percentage of population belonging to the Scheduled Castes.

(3)  To ensure equal representation, a woman who is otherwise qualified to be
elected, may contest from such ward of a Panchayat Samiti that receives an even number
in the sequential numbering arrived at for that group under sub-section (1) and a person
other than woman, who is otherwise qualified to be elected, may contest from such ward
of a Panchayat Samiti that receives an odd number in the sequential numbering arrived at
for that group under sub-section (1) in any general election and vice versa in the next
general election:

Provided that if in any Panchayat Samiti there is only one ward reserved for the
Scheduled Castes, then a woman who is otherwise qualified to be elected and belonging to
the Scheduled Castes shall be allowed to contest from such ward.

(4)  Eight percent of the total number of offices of members in a Panchayat
Samiti and rounded off to the next higher integer in case the decimal value is 0.5 or more,
shall be reserved through draw of lots for Backward Classes (A) subject to the condition
that the total number of such offices reserved shall not be less than two and such seats
shall be rotated amongst different wards in every succeeding general election.

(5)  The offices of Chairman of Panchayat Samitis in a State shall be reserved
for Scheduled Castes and the number of offices reserved shall bear the same proportion to
the total number of offices of Chairman in the State, as the population of Scheduled Castes
in the State bears to the total population of the State and such seats shall be rotated to
different Panchayat Samitis in the State, firstly having the largest maximum percentage of
population of Scheduled Castes and secondly having the next largest maximum
percentage of population of Scheduled Castes and so on until the last eligible Panchayat
Samiti is reserved and thereafter the cycle shall start again:

Provided that the office of the Chairman in a Panchayat Samiti shall be reserved for
Scheduled Castes only if the population of Scheduled Castes in that Panchayat Samiti is
more than ten percent of the total population.

(6)  To ensure equal representation, a woman who is otherwise qualified to be
elected, may contest from such a Panchayat Samiti that receives an even number in the
sequential numbering arrived at for that group under sub-section (1) and a person other
than woman, who is otherwise qualified to be elected, may contest from such Panchayat
Samiti that receives an odd number in the sequential numbering arrived at for that group
under sub-section (1) for the office of Chairman in any general election and vice versa in
the next general election.

(7)  The number of wards shall be re-fixed after every decennial census in such
manner, as may be prescribed.”.
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Insertion of
section 62A in
Haryana Act 11
of 1994.

Substitution of
section 120 of
Haryana Act 11
of 1994.

5.

6.

After section 62 of the principal Act, the following section shall be inserted, namely:-

“62A. Term of office of members.- (1) The term of office of member Panchayat
Samiti shall be five years unless removed otherwise.

(2) A member of the Panchayat Samiti may be removed from his office by an
order of authority, as may be prescribed consequent to a resolution passed, by not less than
two-third voters of the concerned ward present and voting cast through a secret ballot, on a
date and time duration specified by such authority:

Provided that no such ballot shall be held unless a requisition in this behalf is made to
the prescribed authority by not less than one-half of the total voters of the concerned ward.

(3)  On the requisition made under sub-section (2), the authority as specified in
sub-section (2) shall after inquiring into the genuineness thereof, notify the date and time
duration for the purpose of the secret ballot of the concerned ward within a period of thirty
days from the date of receipt of the requisition:

Provided that no such process shall be initiated within a period of one year from the
date of election of the member and any subsequent resolution for removal shall not be
maintainable within the interval of one year of the last ballot of the concerned ward to
consider a resolution for removal of that member of the Panchayat Samiti.”.

For section 120 of the principal Act, the following section shall be substituted, namely:-

“120. Reservation and equal representation.- (1) All wards in a Zila Parishad and all
Zila Parishads in the State shall for the purpose of this section be sequentially numbered in
such manner, as may be prescribed:

Provided that for such sequential numbering, the wards of Zila Parishad reserved for
the Scheduled Castes shall be considered as one group and the remaining wards of Zila
Parishad as another group.

(2)  The offices of member in every Zila Parishad shall be reserved for the
Scheduled Castes in such a way that the number of seats reserved for Scheduled Castes shall
bear, as nearly as may be, the same proportion to the total number of seats in that Zila
Parishad as the population of the Scheduled Castes to the total population in that Zila
Parishad area and such seats shall be allotted to such wards having maximum percentage of
population belonging to Scheduled Castes.

(3) To ensure equal representation, a woman who is otherwise qualified to be
elected, may contest from such ward of a Zila Parishad that receives an even number in the
sequential numbering arrived at for that group under sub-section (1) and a person other than
woman, who is otherwise qualified to be elected, may contest from such ward of a Zila
Parishad that receives an odd number in the sequential numbering arrived at for that group
under sub-section (1) in any general election and vice versa in the next general election:

Provided that if in any Zila Parishad there is only one ward reserved for the
Scheduled Castes, then a woman who is otherwise qualified to be elected and belonging to
the Scheduled Castes, shall be allowed to contest from such ward.

(4)  Eight percent of the total number of offices of members in a Zila Parishad and
rounded off to the next higher integer in case the decimal value is 0.5 or more, shall be
reserved through draw of lots for Backward Classes (A) subject to the condition that the total
number of such offices reserved shall not be less than two and such seats shall be rotated
amongst different wards in every succeeding general election.

(5)  The offices of President of Zila Parishads in the State shall be reserved for
Scheduled Castes and the number of offices reserved shall bear the same proportion to the
total number of offices of President in the State, as the population of Scheduled Castes in
the State bears to the total population of that State and such seats shall be rotated to different
Zila Parishads, firstly having the largest maximum percentage of population of Scheduled
Castes and secondly having the next largest maximum percentage of population of
Scheduled Castes and so on until the last eligible Zila Parishad is reserved and thereafter the
cycle shall start again:

Provided that the office of the President in a Zila Parishad shall be reserved for
Scheduled Castes only if the population of Scheduled Castes in that Zila Parishad is more
than ten percent of the total population.
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8.

(6)  To ensure equal representation, a woman who is otherwise qualified to be
elected, may contest from such ward of a Zila Parishad that receives an even number in the
sequential numbering arrived at for that group under sub-section (1) and a person other
than woman, who is otherwise qualified to be elected, may contest from such ward of a
Zila Parishad that receives an odd number in the sequential numbering arrived at for that
group under sub-section (1) in any general election and vice versa in the next general
election.

(7)  The number of wards shall be re-fixed after every decennial census in such
manner, as may be prescribed.”.

After section 123 of the principal Act, the following section shall be inserted, namely:-

“123A. Term of office of members.- (1) The term of office of member Zila
Parishad shall be five years unless removed otherwise.

(2) A member of the Zila Parishad may be removed from his office by an order
of such authority, as may be prescribed consequent to a resolution passed, by not less than
two-third voters of the concerned ward present and voting cast through a secret ballot, on a
date and time duration specified by such authority:

Provided that no such ballot shall be held unless a requisition in this behalf is made
to the prescribed authority by not less than one-half of the total voters of the concerned
ward.

(3)  On the requisition made under sub-section (2), the authority specified in sub-
section (2) shall after inquiring into the genuineness thereof, notify the date and time
duration for the purpose of the secret ballot of the concerned ward within a period of thirty
days from the date of receipt of the requisition:

Provided that no such process shall be initiated within a period of one year from the
date of election of the member and any subsequent resolution for removal shall not be
maintainable within the interval of one year of the last ballot of the concerned ward to
consider a resolution for removal of that member of the Zila Parishad.”.

(1)  Notwithstanding anything contained in this Act, any vacancy arising after the

commencement of the Haryana Panchayati Raj (Second Amendment) Act, 2020 but before the
first general elections to the Panchayati Raj Institutions to be held after the commencement of the
Haryana Panchayati Raj (Second Amendment) Act, 2020 shall be filled up in accordance with the
law in force prior to commencement of the Haryana Panchayati Raj (Second Amendment)
Act, 2020.

(2)  Notwithstanding anything contained in this Act, the provisions regarding removal of

Sarpanch, member of Panchayat Samiti and Zila Parishad as provided in the Haryana Panchayati
Raj (Second Amendment) Act, 2020 shall be applicable after the first general elections to the
Panchayati Raj Institutions to be held after the commencement of the Haryana Panchayati Raj
(Second Amendment) Act, 2020.

Insertion of
section 123A in
Haryana Act 11
of 1994.

Savings.
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STATEMENT OF OBJECTS AND REASONS

This amendment has been proposed to give effect to the constitutional provisions and to enhance participation
of women in all three tiers of Panchayati Raj Institutions while ensuring adequate and equal representation in respect
of gender in the Gram Panchayats, Panchayat Samitis and Zila Parishads.

This amendment is also seeks to provide reservation for the Backward Classes belonging to the ‘A’ category
for the post of Sarpanches and members of Panchayat Samiti and Zila Parishad. This progressive change will help in
empowerment and uplift the more disadvantaged amongst the Backward Classes.

The amendment also introduces a provision for recall of an elected Sarpanch, members of Panchayat Samiti
and Zila Parishad increasing their accountability to their electorate. The intent of the provision is to enhance
democratic accountability of the governing in Panchayati Raj Institutions towards the governed.

DUSHYANT CHAUTALA,
Deputy Chief Minister, Haryana.

Chandigarh: R. K. NANDAL,
The 4th November, 2020. Secretary.
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ST, H§ Y Fd @1 ST |
ol AAFTH BT aRT 62 B d1], FFAIRIT aRT AT ST, Jferfd—

"62% WSl I USER—(1) argd AR & Sl B Ugae, ST9 dd T
TSI T8l ST &, g 9y 8Rf |

2) ffza wffeR g™ Affde [y dor Tl ® 99g a8 &
IURYIT FERT & W Aa & AedH 9 U TC Al b HH F b QI g wql
ERT R Hdhed & IRUTARGSY U WIEHERI & 3Mes gRT dard afifa & o
R Bl IS US H FCHT Sl FHdT & -

g fafdq WY gRT Tar ®E N WA 99 b T8 darET SeE o
I

@) SUURT 2) @ EF B T AT W, IU-URT (2) H g faffde
UTEBRI, IHDT JARITT BT ST1d B & d18, ART Ui &I [y & A 39 31 rafy
% IR G9g ds & T« "ae & FAeH & forg fafdy den wwmafd siftRgfea
BT

R BIs AT AT Ufhal, Hew @ gA1d @I [y § Uh a¥ Bl @ & Wi
F W Pl e & o [l U W TR a7 8 ARG are @ If<aH Ada
@ TP a¥ S AR H TRl AT S | |
A AR B gRT 120 & I W, F=forRad Ry gicRenfa &1 Sy, sferiq —

"120. RV qAT FAM ufaFfRI@—(1) Rter aRyg & W+t gl @ik wsa @
T {57l uRuel @1 39 °RT & Yo & fog Ul fd, S T &1 g, # srgwA
H wHifha fhar Se -

1994 & RO
a1 |
HRT 62 BT
G ST |

1994 & BRATOT
afarfd 11 @
&RT 120 BT
TfoReg= |
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1994 &
ffm 11 #
GRT 123% Bl
ET ST |

W@WW%W,WW%WWWW
® arel Bl UP U S w9 H T Tl uRyg & AW a1l B SN gU w9 H AN
SITET |
@) ue fren uRyg H Waw & Ue, V4 @ H gygfId wfaal & forg
IR g 6 srgqfad Sfodl & forg eRféra wor=l &1 e, 39 St uRvg & &3
H ol SHEEIT H AT Sl B ST & w9 H S99 e uRyg # eIl @l
el T D AT SIS H G Fpedd g dor W v, SIgfid SRl §
HEOT ST B Afed URTeTdar I arel U dTs! I JfEfed by S |
@) A ufdiEE gRREa &= g, Bz A, ST =T 9 Haifad fdy
S @ forg ArE 2, B dad e uRyg & W 9 9 g d@$ dadl 2, off
M 99 YU & oy orgwfie wHiea § |H v urd Rdl @ qen
Hﬁwﬁﬁﬂaﬁéwﬁﬁsﬁmmﬁﬁmﬂ%ﬁﬁwwiﬁﬁwm%ﬁaﬁw
Wmiﬁ@ ﬁ?ﬁma@ﬂwévﬁﬁﬂﬂwﬁaﬁﬂﬁw—w()%

Waﬁﬁﬂﬁﬁwmﬁ,waﬂﬁaﬂﬂ%ﬁa%%wmwﬁaﬁ
IR B, A1 daat wfgen, WY s ¥ faifad fhy o= & fog O 2 ok srgfud
S-Sl | HERd ©, ®I W drS W g el & (oY S fhAr e |

(@) fodr fSem oRug 4§ AR & Ul & Hf GAT B 33 Uferd e
NI JzacR YUlieh T QUIifhe, Ale TIMd oI 0.5 FHal SAY Ad 8, dl 39
E%awsﬁﬁmaﬁ(w)zﬁmgmﬁwmzﬁwﬁm%ﬁmﬁs@m%ﬁ
UGl @ q W& A A HH A8 RN IR W WM, UAS Iakadi ame fRafa #
=T aref & forw gergea # 2,

(5) <@ H e uRYEl & YU & U SO Sifadl & foly SIRfEr 8
IR IRfAYT Ul & W@, I B FHo AT H IS H gfad Sl @l
ST & AR ST H Y & Ul Bl fol WA S FHSY U § 8rfl 3R T
I, U AT SR Bl ST & Fa g1 3fdhdd ufcreraar I&@ arell
IR T IR g SRR @ SEET @ N Wad 991 Sif¥idman uferdd
g arelt -1 e aReel & fog asrgma § 28R &R 330 yaR 59 d& eifom
e el aRvg aRfa T8l &1 Sl 8 3R IWd a18 A GaRT A 3R 81T -

wReg bl RSrar uRug o oreyer &1 Ug, SIRffed Siiadl & oy dact ol
IR Brm, afe 39 St uRug # srgfaa Sifosl @ S o Seaen & 4
EIRN I P

(6) m ufaffta gRfed ox+ 8g ®ig Afer, Sl o= ¥ i by
S @ g Ay 2, U T 7 uRvg | gA1a ofs dabdl B, Sl 3Tl i
H 9 G UK PRl © qT Afgell 9 = Pig @fad, S e o faifia fey o
% fou arg g, A {50 Rtem uRvg & gama ofs daar 2, &1 fodl om fafes #
T B US @ foq SwfAe wHiee H fww denm urd wRdl 2 SR S A
fatem # fauwee |

(7) TSl @ S U@ <9 IR OOET @ d1g Ul Ofd, o fafzd @
S, § g Fad @1 S|
q STRATIH BT gRT 123 B 9T, Fr=feRad g1 ! Sy, sferfq—

"123%. AR B YAy —(1) RS uRvg & Al & ucraf, 5 96 g
BCHIT 8] Sl ®, 9ia ¥ erfl |

) faka wfderY grT fafafde fafdr o Tmamefy w =g o & SuReq
el & [« "aa @ dqegq A fby T Al S A A PA ol OB A7l g1 9IRa
Hhed & IRUTRGST U UReNT & 3fesl gRT Rferm uRyg & fodl 9w &1 S9a
U | BCHT S FahaT @ -

R fafRd WY gRT VT 1S ff HAeH a9 de 8 BRaRI S O ah
g € & o Gal & FH G BH W Wl gRT 59 R A7 T8 @1 Sl 2
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@) SU-URT (2) & rF @ T AT W, Ju-urT (2) # fffde e,
D! JAIAT B STd B @ 1€, AT Wit @ fafr 9 O &7 @ oafr & fiax
g are b YW "AaH & G & forg fafdy Jor el e e
=] Bz Al AT UlHAT, WE & gAd Bl [ F UP a¥ DI @ b dIaR
e B geM & forg {6l yvamE R faaR a7 2 99g 9 & f<ad #aeH &
UH 99 & WeAfaR H TEl A Sg | |
8. (1) =9 Rfem # @ g &N 9@ & B gU W, RION UERA e gl
( reler) fAfrad, 2020 & UR™ & 91e, faeg sRamn demh v (R Seite)
AT, 2020 & IR & 91€ YA o1 GRARH & YA 3mH fHatas maifod fag o=
A Y4 I W arell B Rfad &1 gRamen varch w9 (fda dees) sifdf=m, 2020 @
RS ¥ gd o] A & SIER WRT ST |
2 =9 oRffEE # & g fFA 9 & B gy AL ERAOT UERR IS
(facira <deme) orffem, 2020 # I IUSRIT WRUT & geM & TNy | Iuey, gRarom
GERI ot (fgdia deme) 1fSf=ad, 2020 & UR™ & 916 YaR ol Aeiell @ U 3|
fafem i fhy S @& 918 o 8 |
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Sgadl Td HRON &7 faawor
UE ARG FIUTE UTaer=l I 3Fel § o dT Ui YA, darid arafaal g forer aRwal 3§ foftr
& T H gar iR v ufaffa ghlea oxa gy dared ot dvemsll & v M W Rl # Aftersit @
RGN 9e¢M & forg wwarfad 2 |

Ig Y Rl T ard A iR e uRue & el & ug & fow ‘@ ool 9§ wwfia s
T BT IRET Y= HRAT W YKAAT BT 2 | I8 Yrfawiial uRady fuss anf # ifde dferal & werfadaxo
TAT SIF H HEg BT |

Ig Aoy R faifad wxu=, darag |afafa qon er uRue & Al &1 o9y Aderaret & Ui
SAERE gg™ @ fory Aty o & USRI BT UAU HRAT © 5 UTRTE BT AR AR o deensft #
IRl & U 2T BT AlhdIf~d Sardes! bl 98T § |

g=d dlera,
IU—gEgH=1, R |
IUSHTG : 3MRo o ad,
fadi® 4 FawR, 2020. ferq |

8960—H.V.S.—H.G.P. Pkl.



